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IN THE CBESRAL ADMINISTRATIVE TRIBUNAL : HYDERASAD BENGI .

. P X' HYDERABAD
AN
r o !&
0.MNo,1266/93 Date of Order: 18,10,1993
. BETWEEN 3
. T Mallesgh . Applicant.
AND

1, Secretary & Director General of
Technical Development (DGTID)
Udyog Bhavan, Nzuv Delhi,

2., Deputy Director {Cesh), Directorate
General of Technicsl Development,
Udyog Bhavan, New Delhi,

3. Development Officer, DGID,

Regional Office, Hyderabad, .. Responden ts,
Counsel for the Applicant .o Mr.S.Ramgé&ishna Rao
Counsel for the Respondents .. Mr.V,Bhimanna
CORAM:

HON'BLE SHKI A.B.GORTHI : MEMBER (ADMN.)

HON'BLE SHRI T,CHANDRASEKHARA REDDY : MEMBER(JUDL,)
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P 5y Order ¢f the Division Bench delivered by
At )
K e \_,ﬂon'ble Shri A.B,Gorthi, Member (Admn,).

The applicant, having been sponsored by
the Employment Exchenge, was duly selected and engaged

as a daily wage labourer in the Regional Office of
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short) at Hyderabad from 12.8.1988. Ever since he has lst- &
continuously working in that post and in that grade, '
Respondent No,3 even took up a case with the higher
authorities for regulagisation of the applicant;services,
as the applicant is a hard working employee énd he is
fzom S.C.VCommunity. In the meantime a decision was
taken by the authorities concerned to close down;éig

the 5 region2l offices including the one at Hyderabad
w,e,f, 31,10,1993, 1In the instruction that has been

given for the winding up 211 the regional offices it has
been stated that the services of the daily wage labourers
at Madras and Hyderabad have to be dispensed with op

or before 31.10.1993, Aggrieved by the same the applicant
has filed this application with & prayer for a direction
to the respondents to regularise his services in Group;D
cadre and to move him also along with the other staff to

the headquarters office at New Delhi,

2, Heard Mr.S.Ramakrishna Rao, learned counsel
for the applicant and Mr,V.Bhimanna, Standing Counsel

for the respondents, Mr,5.Ramakrishna Rao has brought to
our notice an order dated 8,10.1993 issued by the DGTD,
New Delhi conferring the tempoOrary status on tbe daily

wage labourers including the applicant, According to
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the Saié‘order the applicant is granted temporarty

status weB.f.s1.9.1993, Para 2 of the said arder

t.'4__9'Wﬂﬂ;ﬂ;ﬂ_;\“::irrxer;:.-::m:iucm:l below:~

"The conferment would net invelve any
change in their duties and responsi-
bilities. THey will continue to bs
employed on daily rate of pay on
need basis, They are lisble to bs
deployed anywhere within the recruite
ment unite aof D.G.T.D."

3. From the above para it will be apparent

that the applicant will be lisble to be deployed any-

where within the recruitmsnt units of D.G.T.D. From the

relief also it would be claear that the applicant was uilligg

to %9 to Delhi aiang tith the othsr staff membﬁrs of the G%f:::E:

regional office.

ot

4, The fact that the applicant has been granted
temporary status would not go to 8hou that he acquired
right to continue in tha# post, Notwithstanding the sams,
keeping in view the fact that the applicant had been working
for the kst S years with the respondent!® organisation and
that the respondents have conferred temporary status on the
applicant, his casse for continued retention under.tha
raspondeﬁts deserves to be considered sympathitically and
favourably. 1In view of this, we dispose of this applicaetion
at the admission stage itself with a direction to the
respondents in the following terms:

(A)The applicant shobldbe re-sngaged,

if there is uwork gither in the

head quarters office or in any of
the recruitment units of D,G.T.D.

(B)The case of the applicant will be
considered in preference to freshers
and those who have rendred lasser
length of service under the res-
pondent organisation,
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(C)In case the applicant is reengaged -
- under the respondent§ organisation, e
: the past service rendsred by the
,_;3 applicant in the regional office
would reckon for the purpose of
regularising his services in
Group=-0 post,

Se The applica@tion{) is thus disposed of without

any order -asto costs,
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Member(Judl,) [ ” ' 'meﬁbéftﬁamﬁ.r“yg%-
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Dated:18th October,1933
(0ictated in Open Court)
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Copy to:=-

1. Secretary & Director General of Technical Development
(DGTD) Udyog Bhavan, New Delhi..—|{.

2. Deputy Director(Cash), Directorate General of Technical
Development, Udyog 8havan, New Delhis !P& gl‘r&m 18 P

3. Development Officer, DGTD, Regional DFPlce,K Hyd.__lﬁ,

4., One copy to Sri., S,Rama Krishna Rao, advocate, CAT, Hyd,
5. One copy to Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.

be One copy to Library, CAT, Hyd.

7. 0One share Capy.

Rsm/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- HYLERABAD BENCH AT HYDERABAD

-

THE HON'ELE MRLJ&STICE V.NEELADRI RAO
VICE CHATIRMAN

AND

THE HON'BLE MR.A.B.GORTHI :MEMBER(A)
AND
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBER(JUIL)} ,

*‘THE HON'BLE MR.P]?.TIRUVENGADAM:M(E)

. .
" ORBER/JUDGMENT: \
r&/_&_-./,g_._&. NO.
| in _
0.4. %0, 1206 /5.
FraNo, Py

L_f’%ﬁdﬂltted and Interlm dlrectlons
issued

 Alldwed. - '
K—iﬁéﬁ%ged of with directions
E&mis\éd.
Dismissed as withdrawn
I&smiséed for default,
Re jected/Ordered.

) k_,go/ofaéﬁ as to costs Cijz::;:;
. ' /'7
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